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S.NO. Short title 
of' the Bill. 

nate of Date of 
presen- public .. 
tatiOl1. t1on. 

1. The Indian Wavy (Discipline) . 
(Amendment.) Bill. 3.2..194.7. 15.2 .. 1947 

2. The Motor Vehicles (Amend-
ment) Bill. 3.2.1947. 15.2.1947 

3. The Motor Vehiclea(Second 
Amendment) Bill. 3.2.1947. 15.2.1947 

Y The Foreign Exchange 
/ RegUl$tion Bill. 

5. The Industrial Dispute. Bill. 

6. The Railways (Transport at' 
GOods) Bill. , 17.2.1947. 

7. The Banking COlllpllnies Bill. 17.2..194 7. 

8. The Indian Tr ade Un! one 
!Amendment) Bill. 26.2.l947. 

15.2.1947. 

15.2.1947 

1.3.1947, 
1 

5.4.1947 

9. The Insurance (Second 
Amendment) Bill. 5.3.1947.- 15.3.1947 

10. 

ll. 

].3. 

The Delli! arJd. Ajmer-Merwara 
Bent Control Bill. 

The Imports and Exports 
(Control) B:111. 

The Income-tax snd Excess ~ 
Profits Tax (Amendment)B11i. 

The Business Prof'its Tax \ 
Bi11. 

The Rubber (PrOduction an4'" 
Mar keting) Bill. 

12.3.1947. 

12.3.1947. 

19.3.1947. 

1.4.1947. 

22.3.1947 

j 
29.3.1947; 

, 
d 
i 29.3. 19471 

12.4.1947 

].5., The control. of Jhipping Bill.' 1.4.1947. 12.4.l94T 
.t: 

16. The Capital IS sues ( Continu-
ance ot Control) -Blll. 

i ,,' 
12.4.194'i!~ 

P.T.O.'~ 



S.No. Short ti tle 
of the Bill. 

~7. The Taxetion on Income 
(Invest1~ation Commission) 
Bill. 

II. 

Date of 
presenta-
tion. 

7. 4.1947. 

The Del.hi end. Ajmer-Merwara • 
Rent Control (Amendment) Bill. ~. ,,-1947. 

a. The Delhi Premises (ReQuisi-
tion and Sviction) Bill. 

3. The Extra-Provincial Juris-
diction Bill. 

•••••••••••••• 
•••••••••• 

1.12.1947. 

6.12.l~7. 

Date ot: 
publica-
tion. 

i 

13.12.1~1 , 



LEGISLATIVE ASSEMBLY . 
PM Report of tke Select Oommittee on tke Railways (Tran8port of GoodB) Bill,. 

1947. 

We, the undersigned, members of the Select Committee to which the Bill 
to oonfer for. limited . was referred have considered the Bill Yo':odft=:owth: and have no~ the honour to submit this 
transport of ,oods OIl our Report, with the Bill as amended by us 
railwa"". 
annexed thereto. 

With its limited Schedule this Bill will narrow considerably the range of 
control now exercisable under the continued Defence of India Rule which the 
Bill is designed to Teplace, a!td we feel some apprehension as to whether existing 
conditions are such as to justify so substantial a reduction of control. While 
therefore we propose to retain the Schedule as drafted with only a few small 
modifications, we consider that Government should have the power, by wily 
of amending the Schedule, to modify the extent of control to meet conditions 
as they develope. We propose the addition of a clause conferring this power. 

2. The Bill was published in Pa.rt V ot the Gaz'ltte of India, date.d the 
25th Jo\lluary. 1947. 

3. We thihk that the Bill has not been 80 altered as to require republication, 
.a:ld we rcoomm%d that it be passed &8 now amended.. 

J. N. MANDAL. 
JOHN MATTHAI. 
M. A. F. HIRTZEL. 
SRI PR,AKASA. 
D. P. KARMARKAR 
JAGANNATH DAB. 
BALKRISHNA SHARMA. 
MOHD. YAMIN KHAN. 

NEW DELHI. MANGAL SINGH. 

PM-17th Februa'll.1947. 



GoVERNMENT OF INDIA 

LEGISLATIVE ASSEMBLY DEPARTMENT 

(As amended by the Select Committee) 
Worila underlined or Bidelined indicate tke amendmentB tmggested by tke Oommittu.) 

A Bill to confer for a limited period special powers for 
regulating the traMport of goods on railwaY8. 

WHEREAS it is expedient to confer for a limited 
period special powers for regulating the transport of 
goods on railways; 

It is hereby enacted as follows :-

L (1) This Act may be called the Railways (Tra.ns- Bhorttltle, eldeD t. 
port of Goods) Act, 1947. oomme_u 

(2) It extends to the whole of British India. 
(3) It shall come into force on the 25th day of 

Maroh J947, and shall remain in force for one year 
only. 

2. (1) In this Act,-

. (a) .. Chief Commi88ioner" mea.ns the 
Chief Com.xnit:sioner of 8. Chief Commissioner's 
Province ; 

(b) .. grains and pulses" means bajf'te, 
ba.rley, beans, black gram, cIwuJIu seeds, 
chum, dry cow-peas, 4haU, gram, parched 
gram, horse gra.m, Indian 001':1, jmDari, kam. 
mmlY, khuari, moong, m1.U8OOr, mutt, oa.ts, 
00';4, paddy, peas, mgg'i, m}geem, rice (in. 
eluding beaten or pounded rice), common 
sago, sun-dried. tapioca, toor and wheat; 

(c) "railway administration" has the 
meaning assigned to it in the IndianR&il-
".ys Aot, 1890. 

(2) For the purposes of this Act the transport of 
goods shall be deemod to be sponsored only if suoh 
transport-

(a) iK required on the written demand 
of, or 

(6) is in accordanoe with any programme 
of transport drawn up in writing by, or 

(c) is oertified in this behalf on the 000-
signment note relating to the goods by-

th~ Central Government, It Provinoial Government, 
a Chief Commissioner or the Government of an Indian 
~ .or any person authOl'UIed in writing in this 00. 
half by a.ny such Government &8 aforesaid or by a 

·Chief Commjaaioncr. 

aDd duatiOL 



2 
P.o'MIr to ~ve 8. The Central Government or any perMn autho· 
iireotions In . ri~ed in this bllhalf by the Central Government by 
::::'~ot;:, ~ goode notification in the official Gazette may, by general or 
l:Iy r:alhrays. special order, direct any railway administration-

(a) to give special facilities or preference for the 
tra.n.sport of any of the goods specUled in the second 
column of the Schedule, subject to complianue with 
th~ conditions, if a.ny, 8et out in the corresponding 
entry in th~, third column of the Schedule, or 

(b) to refu8c to carry such goodR or classes of goods 
8.8 fuay he specified in the order, either abAOlutely or 
between places 1'10 specified. 

DireotiOll.8 to be 4. Notwithstanding anything to the contrary IX of 18tO. 
,oomplied with. contained in \.h(' Indian Railways Act, 1890, every 

railway administr'ittion shall bfl bonnd to comply with 
any direction given to it under section :1. 

.Protleotion of IS. No suit or othpr legal proceedings shall lie 
aotdon taken. against the Crown or any railway administration or 

any person for any damage caused 01 likely to be caueed 
in const'quencc of any direction ilulUed under section 
3 or of th~ compliance of any raiJwa~ administration 
therewith, nor shall any railway admmiatration ha.ve 
any liability, whether under the Indian Railways Act, ix of lito 
1890, or otherw\se, by reason oruy of its compliance • 
with a.ny such direction. 

Power to ameDd 8. The Central Government may from time to time 
&beclule. by notifioation in the offioial Gazette' amend the Bobe. 

dule 80 as to inolude therein goods of other descriptions 
or exolude therefrom goods ot any d.eeoription or vary 
in respect of a.ny description of goods the oonditions set 
out in the third column of the Schedule; and there· 
upon the Soheaule shall have e1f'tlCt as if it bad beer. 
soenaoted. 

&rial 
No. 

THE SCHEDULE 
(See 8ection 3) 

Deeoription of goodll OODditionB for -epeoial tr&DljlOl't t.om. 
ties or prer_ 

Stelt _ (inoludiDg medical storee) for relief in When tr8D8port is apOll8OHd.. 
tim. of famine or other emergenoy. 

2 Military or police stores and equipment Ditto. 

8 Railway material and stores 

.. Material and stores of the P08ta and Telegrapha 
Department. 

6 Graina and pul-, wheat products and flour 
of other grains and pulaee. ghu, butter. 
oooking fats and edible veg~able oila. salt 
(other than hide salt). sugar, gur andJa.gree, 
oopra and ooconut. 

6 Empty giiniiiN and-other food oontainer. 

Nil. 

Nil. 

When transport is 8pOIlIored or wb_ 
the goode are ooD.ligned to rail1M)' 
grain shop •. 

Ditto. and eitber when new or on retunl 
to 1lI1ing oeatres. • 

'7 Oil.aeede and ground nute, uaed in the manu· When tranaport is ~ouored. 
facture of edible oil .. 



;Serial 
No. 

Desoription of goods 

8 Cotton or woollen pieoegoods, blankets, twin 
and yarn. 

9 The following fuels, namely :-
(0) Coal and ooke . 
(b) Firewood and charooal • 

10 Petroleum and petroleum produote 

Conditions for special tranaport faoili· 
ties or preferenoe 

Ni.l 

When despatched from oollieriea. 
When trlIoDlIport ill BpOIlIIOI'8d. 

When oonsigned by oil oompaniee. 

11 Empt7 oontaiDen for petroleum aDd petro. Being WlW, when oonsiped w or by oil" 
lawn produotl. oompaniee. or being used, when 

returned to oil oompaDiee for refiWDg 

12 Cattle food. cattle fodder and manuree 

1 S Iron and 8teel 

16 Paper, inoluding newsprint 
i 

16 Mica 

-GIPD-U62 LAD-19·247-400. 

When tra.nsport ill sponsored. 

When oonsigned from iron or __ 
works. 

When oonsigned from cement faobie&. 

When trlloDSport 18 Bponsored or whllQ 
consigned from paper JIIfiJi 

When oonsigned from mica minN. 




